
Rotfhr.,ia Declared MARCH 12, 1970 a Republic (CA) 232 

-tt mt ~ : ~ ~'!n" <rg<'f ~<'f 

~ ~ I ll' ir~~~; <:rh: n: ~ ~ 

~~I 

(Shri Shashi Bhua.\·all ihen le/t the 

I,ouse). (Interruptions). 

~ ~o 'ITo ~ 

.m~, ~ ;;rritif I 

~ ~ ~ (qc.rr) : ;;iT qrrfuR 

~, ;;fT l:lT1'lm~r t ~ ql'f 
~~~~I~ <I~ ~"f~1 

qrq '!il'fum <it q'~ ~ '% ~ I ~~ 
~ ~ ~I (bl/errup/ions). 

MR. SPEAKERT Will they please move 

on ? 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

-CCII1Id. 

DECLARATION 01; KU'UIlLIC IlY 
RHODESIAN GOVERNMENT-

COII,ti. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH) : Mr. 
Speaker, Sir, the Prime Mini.ler has 
alr.,.dy stated the stand of the Government 
of Indi a on the recent development in 
Rhodesia in the course of her rrply to the 
debate in this House on the 4th of March 
on the President's Address to the joint 
session of Parliament. Honourable Members 
are aware that we withdrew our Mission 
from Salisbury six months before the 
Unilateral Declaration of Independence 
and have had no conn ction~ With the 

ille1l&1 regime. We have steadfastly supported 
IRe U. N. sanclions and have repeatedly 
called upon the Government of U. K., as 
the administering power, to take all 

measures including the usc of force, to 
e.tabl ish majority rule in Rhodesi •. 

We consider the act of the racist f£llime 
to declare itself a Republic as totally 

illegal. We hope that It will not be 
recognised by any civilised nation in the 
world. We also hope that all the States 
which continue to maintain diplomatic, 
eonsular, economic or military connections 
with Rhodesia will immediately, • .,ver 
their connections with it In this COft-
nection. We are happy to note that some 

Governments which had representation in 
Rhodesia such a. U. S. A., France, F.· R • 
G., Italy. Netherlands  and Norway have 
decided to withdraw their Consulates 
from Salisbury. 

We are convinced thai the illegal regime 
would not have survived ifall Ihc members 
of the U. N. had strictiy observed the 
general and mandatory sanctions adopted 
by the Security Council. ~ in  in view 
the fact that these sanctions have not 
succeeded so far, we believe Ihat full 
suppOrt 10 Ihe UN resolutions by all 

member States including the usc of force 
by UK is the only way to establish the 
I .. itimate rights of the people of 
Zimbabwe. 

In linc with our policy on Ihis subject, 
we shall continue to support any proposals 
lhat may be put forth in Ihe V. N. and 
outside for establishing majority rule in 
Zimbabwe on the basis of one man 
one vote. 

I am sure the House will join me in 
conveying our tribute, sympathy and 
support 10 the patriots of Zimbabwe in 
Iheir just struggle against Ihe illegal racist 
regime of Salisbury for their inalienable 
right to freedom. 

SHRI KANWAR LAL GUPTA :  , 
have not heard anything of the reply 
(Inlnrl/plio",,) . 

MR. SPEAKER Wil) hon. memben 
who arc interrupting please move on '1 
(Interruptions). 

DR. RAM SUBHAG SINGH : The 
business of the House should be conducted 

peacefully. The Leader of the House should 
have been here to sec that order is restored. 

Where is the Leader? (In/err.pllont) 

StmI S. M. BANERJEE: Bring Gen. 
Cariappa here. (Interruptions). On a point 
of order. . .. (lnterrup/ions) 
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SHRI BAL RAJ MADHOK : How arc 
they keeking quite? Where is the Leader 
of the House. You a.k your allies to be 

have properly, you arc in league with these 
commies. (Interrllptiol1.\·) 
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13.1 br •. 

The Lok SaMa jnurn~  for Lunch Ii /I 

Fourl"n of lire Clock. 

14 brs. 

The Lok SuMa ,,-a.Hembled afttr Lunch 
al POl/rleen of I he lIock 

[ MR. ~ lJTY- rI. R in III<' Chair J 

RE: CALLING ATTENTION NOTICE 
(QUER Y)---Conld. 

SEVERAL HON. MEMBERS ro.'" 
(lnl,·rruPlion.I) .. 

MR. DEPUTY-SPEAKER alll 

unable to rollow what thc hon. members 
arc saying. One by one. 

SHRI SEZHIY AN (Kumbakouam) : 
Regarding the call attention notice on Mr_ 
Cariappa's statement, tabled by han. 

Members here, we know what transpired 
in the ou ~. We undcr.'tand that the call 
attention notice was practically admitted 

by Ihe Speaker yesterday and it wa. 

communicated to the Members, But due 
to various reasons not relevant to this 
House it had been kept pending. We have 
met the Speaker and We should like to 

know the position c u~c it raises some 

definite issues ........ (lnlerruptions.) 

Mr. DEPUTY-SPEAKER: I have 1101 

oomething to say about it. We are aware 

of what happend before Lunch. 1 had been 
told thatafter that some Members who had 
tabled the call attention notice and lOme 

othcn met the Speaker and went over 
~i. lJI&(tor .,ain. I UDder.land tllat the, 

expressed their dj .. atiaraction with .. Ihe 

version or the PTI report which Mr. 

Cariappa had shown the Speaker.' T ~

rore. after reviewinsthc mallcr Ute Speaker 
had agreed to admit this motion: it will 

he laken up tomorro"'·. 
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